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As regards the other point with re-

gard to the development of North 
Canara area I am glad to inform the 
House that 'we made an offer to the 
Mysore Government to pay a certain 
sum for taking over the Alnaver-
Dandeli line. The Mysore Govern-
ment has accepted our offer and, in 
course of time, it will be taken over 
by the Indian Railways after due pro-
cess. I have been myself to that area. 
It is one of the richest areas. I am 
glad to inform my hon. friend, Shri 
Alv,a that my own impression is that 
it is one of the richest areas in India 
and the future of that area is very 
bright indeed. There are already a 
number of industries and more indus-
tries could come up. By the taking 
over of this linp by the Indian Rail-
ways, I have no doubt that that area 
wilI become industrially advanced. I 
hope that by the time the n('xt Budget 
comes Shri Alva will have a different 
opini~n of the activities of the rail-
ways in that particular area. 

Shri Deo mentioned certain new 
lines linking up Bailadilla with either 
Balharshah or Sirpur These are all 
quite good suggestions. He also sug-
gested that the Kiruburu line may be 
linked UP with Talcher. By and by, 
.. s time go,'s on and things develop, 
We may have to consider these things 
also. But. just at present, with our 
limited l"('sour("('S and for the purpose 
we have in V;CW, namely, the move-
ment of coal. ulltier a neW pattern 
during the Third Five Year Plan, we 
hav" g"t to cOIl/ine ourselves to what 
Wt' have hefore us. And, when 
th.. time comps, WC' shall, per-
tain Iy. hav(~ the opportunity of con-
sidering the3c proposals. 

He also commented on the doubling 
of the Bhilai-Nagpur line us not be-
ing satisfactory. There was certain 
delay. There was shortage of steel 
rail~ and materials. . But, nobody is 
more anxious to have the doubling 
completed than the Railways because 
there are SO many blocks and engi-
neering cautions which impede the 
movement of trains and the move-
ment of goods. Central India is very 
rich ill In.inerals; for instance, in man-
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"ane~e are and the iron ore can be 
moved to Vizagapatam. We would 
very much like that this doubling is 
completed so that we can move our 
ores from the Vizagapatam port. Every 
effort is being made to complete the 
work. 

Swamiji mentioned about villages. 
The trains pass through villages. 
Whenever there are trains passing 
through villages, the villages also get 
the benefit. If there be development 
of the villages by reason of setting up 
of industries, they may ask for halts. 
Subsequently, if there be further de-
velopment, there may be a station. 
Therefore, the railways do contribute 
to the prosperity of villagers and vil-
lages. It is not as if the trains shoot 
off ignoring the villages. If railways 
arc 1 aid through the villages that 
Swamiji has in mind, I have no doubt 
those villages also will benefit. 

13 hrs. 
Shri Sivamurthy Swamy ,Koppal): 

Sir, may I ask one question. What are 
the conditions to lay new Jines in an)' 
particular area? Are there any pre-
ferential conditions to lay new lines? 

Mr. Speaker: This quCStiO!l has 
often been answered in this House: 
he can \vait for son1c time (lnd then 
utilise another opportunity. Now, the 
question is: 

"That the respective Supplemen-
tary sum" not "'xcccding the 
amounts shown in til(' third col-
umn of the Order Paper be grant-
ed to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day at March. 19G3, 
in respect of the following de-
mands entered in the second 
column thereof-

Demands Nos. 2 and 17". 
The motion was adopted. 

13'01 hrs. 
DEMANDS FOR SUPPLEMENTARY 

GRANTS (GENERAL), 1962-63 
Mr. Speaker: The House 'Ifill noll' 

take up discllssion on lillpplameatary 
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[Mr. Speaker] 
demands for grants in respect of the 
General Budget for 1962-63. Two 
hours have been allotted. 

I 
DEMAND NO.9-DEFENCES SERVICES, 

EFFECTIVE-ARMY 

Mr. Speaker: Motion f>lOved: 

''That a supplementary sum not 
exceeding Rs. 1,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st da yof March, 1963, 
in respect of 'Defence Services, 
Effective-Army'." 

DEMAND No. 10-DEFENCE SERVICES, 
EFFECTIVE-NAVY 

Mr. Speaker: Motian moved: 

"That a supplementary sum not 
exceeding Rs. 1.000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1963, 
in respect of 'Defence Services, 
Effective-N avy'." 

DEMAND No. 11-DEFENCE SERVICES. 
EFFECTIvE-Am FORCE 

Mr. Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 1,000 be granted 
to the President to defray the 
charges which ·will come in course 
of payment during the year end-
ing the 31st day of March, 1963, 
in respect of 'Defence Services, 
Effective-Air Force'." 

DEMAND No. 44-0THER REVENUE Ex-
PENDITURE OF THE MINISTRY OF FOOD 
AND AGRICULTURE 

Mr. Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 8,00,00,000 be grant-
ed to the President to defray the 
charges which will come in course 

of payment during the year end-
ing the 31st day of March, 1963, 
in respect of 'Other Revenue Ex-
penditure of the Ministry of Fooel 
and Agriculture'." 

DEMAND No. 49-CABINET 

Mr. Speaker: Motion movcd: 

"That a supplementary sum not 
exceeding Rs. 3,87,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1963, 
in respect of 'Cabinet'." 

DEMAND No. 114-DEFENCE CAPITAl. 
OUTLAY 

Mr. Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 11,37,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1963, 
in respect of 'Defence Capi tal 
Outlay'." 

DEMAND No. 133-CAPITAL OUTLAY or 
THE MINISTRY OF MINES AND FUEL 

Mr. Speaker: Motian noveu: 

"That a supplementary sum not 
exceeding Rs. 25,00,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1963, 
In respect of 'Capital Outlay of 
of the Ministry of Mines and 
Fuel'." 

Shri S. M. Banerjee (Kanpur): Sir, 
confine myself to Demand Nos. 9, 

23, 44 and 49. I am happy that the 
Defence Ministry is starting an under-
graduate wing at the Armed Forces 
Medical College, Poona. I would only 
like to know whether this year itself 
some boys have been admitted 'and 
whether they will have proper studies 
here. How many boys have been ad-
mitted to undergo this course in this; 
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particular college? I am in favour 
of sanctioning this amount. 

I now come to Demand No. 23. The 
footnote says: 

"A permanent Clerk was sus-
pended with effect from 24th Sep-
tember, 1948 and later removed 
from service with effect from the 
5th January, 1949 on charges of 
inefficiency and insurbordination. 
He challenged this decision in a 
court which gave its judgment in 
his favour. The Government went 
in appeal (0 the higher court and 
on its rejection filed an ,appeal in 
the High Court. The High Court 
.,lso dismissed the Government's 
appeal with costs. The clerk was, 
thereupon, re-instated in service 
on the 10th September 1959 but 
was retired from the same date 
as he had already reached the 
age of superannuation... An 
advance of R,. 12,737 was obtained 
from the Continll:ency Fund of 
India (to pay the Clerk the de-
cretal amount) which will be re-
,umed to the Fund after the sup-
plementary approprintion asked 
for is sanctioned." 

It is really a serious matter. I would 
not only urge this matter but there 
are similar cases. During the COLrse 
of the strike many employees espe-
cially of the ,audit department were 
discharged or removed from service. 
Some of them went to the court of 
law. Thp Bomb1y bench of the Ma-
harashlra H:glJ Cnurt quashed the 
orders of dismissal etc. of the Ac-
countant General Bombay in respect 
of six cases of employees, who were 
either charged for being members of 
an unrecognised association or for 
mere participation in strike. Recent-
ly the Nagpur bench of the Maharash-
tra High Court set aside the orders of 
dismissals of the Accountant General 
at Nagpur with costs and ordered that 
the petitioners be continued if). servIce 
from the date of dismissal. The Court 
stated that the authorities had vitiat-

(General) 
ed the principles of naturD I justice 
in not giving the officials a reasonable 
opportunity and actin!: merely on 
secret orders of the Govermr.ent. 
In this case the charge was inefficiency 
and insubordination. In the caSe of 
the clerks I am now referring to, 
there was nO charge of inefficiency 
but gross misconduct or takin!: part 
in an illegal strike. The audit emplo-
yees do not come within the purview 
of the 8ssp ntial services or public 
utility services. Because Of the ada-
mant, unhelpfUl and unreasonable 
attitude of the Auditor_General, Gov-
ernment will have to pay similar 
amounts if not more after this judg-
~ent. If the Government is going to 
,hallen~e it in the Supreme Court it 
is a different matter. I will request 
the han. Minister to consider these 
cases. We cannot raise this particular 
question with the Finance Minister 
though we have raised it many times. 
So, I request him to intervene in the 
matter and see that these ten clerks 
who are still On the streets are taken 
back in service. In one of the cases, 
His Lordship held that 'it is apparent 
to me that the inquiry officer was 
completely biassed against the peti-
tioner from before the commencement 
Of the inquiry proceedings.' This is 
the sort of observation made by the 
hon. High Court and must be taken 
note of. I would only request the 
han. Deputy Minister to review these 
cases. Government loses the goodwill 
of the workers and at the samp time 
they have to pay huge amounts latcr 
on to the concerned persons, in addi-
tion to the heavy expenditure incurred 
in litigation. 

Demand No. 44 refers to tlw sweet 
subject of sugar. Here it is written: 

"A Supplementary Grant of 
Rs. 8 crores is required for the 
payment of subsidy to the Indian 
Sugar Industry for meeting the 
losses incurred on increased ex-
port of sugar to Canada and 
Malaya and other non-preferential 
forl'!ign markets." 
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[Shri S. M. Banerjee] 
This mater came up here previously 

'when your predecessor, Shri Anantha-
sayan am Ayyangar, Was in the Chair 
and he himself raised this question 
whether We should lose so much by 
way of subsidies to earn only Rs. 4 
·crores of foreign exchange while we 
have to spend Rs. 12' 75 crores by way 
cf subsidies to mill owners to com-
pensate them for losses incurred on 
the exports. 

Our internal consumption is hardly 
20 lakhs; it can be increased provided 
the cost is less. Your distinguished 
predecessor. the then Speak(,r, sup-
ported me and he put the poignant 
question to the hon. Minister whether 
it was not possible to reduce the price 
and increase internal consumption. 
The han. Minister said t.hat it was not 
possible as il would affect the cane 
price and sO on. True, there has 
been a fall in our foreign exchange 
and we should "arn more. But on 
page 9. the Memorandum refers to 
'incre3~pd production of sugar' and 
says that export was resumed on 
account of the incl'easpd production in 
1960-61. So, it is not only a,question 
of earning for('ign {·xchange. Previ-
ou,ly We pr:>duced 21 lakh tons; now 
We proctllce 31 lakh tons. We do not 
howe\'cr reduce th,. price sO that there 
will be more int~rnal consumption but 
we df'cide to export. Then' waS some 
tus-!c going on betwf'en Cuba and 
Amcri':a and we look political advan-
tage of it and We want to expo:·t our 
raw Or semi-processf'd sugar to Ame-
ricG and other countries. I have no 
gro'Jsc·. If our cOlin try can earn 
foreign exchang(' to the tunc of Rs. 4 
crorc~ or Rs. 5 crores, it will add to 
our resources. I have no grouse 
against it. But my point is it is high 
tim~ now that we considered the 
reduction of the cost of production of 
sugar. How is it that in other coun-
tries the co't is much less than here? 
Here. ~ rompari,on is made with the 
price obtaining in foreign countries. 
In the foreign countries, the cost of 
!lUlU Ul Roo. 370 per ton, while here, 

it is about Rs. 800. Why is it much 
less in other countries than here? Are 
there no overheads there? Are there 
no profit motives there? Therefore, I 
submit that there should be a thorough 
probe in the matter of sugar price. 
The cost of sugar here is very high 
and it is selling at fabulous prices. 

Further, it may be noted that the 
sugar mills have not yet paid amounts 
to the tune of Rs. 3: 5 crores to the 
CUltivators, to the cane-growers. 1 
hope that the Government of India 
will also take note of this aspect and 
see that the money is paid to the 
cane-grower. My submission is that 
there should be a thorough probe in 
the matter of sugar prices, and for 
increasing the internal consumption in 
our country. the price should be 
reduced. 

Mr. Speaker: The hon. Hem~Jer's 

time is up. 

Shri S. M. Bane. jeer I have some 
mol'" points. Sir. I shall finish in 
three Or four min utes. I think there 
will not be many more speakl'rs on 
this subject. I am happy that an 
a'SUl'ance was given to this House by 
Shri S. K. Patil-and I am really 
thankful 10 him for that assurancl'-
to th" effect that because of the reduc_ 
tion in sugar production the prices 
will not increase, and that he would 
take carc to sep that the prices do 
not increase. I am happy about it, 
but I would only request him to see 
whethcl' this (.xport at the cost of so 
much of subsidy is necessary and whe-
ther we could not. consumf' the surplus 
sugar by increasing our internal con-
submption. which could be done only 
by reducing the price of sugar. I am 
sure that he will look into it. 

Corning to Demand No. 49, find 
the following entry under the 
Dema,nd: 

"In terms of the order issued 
by the President on the 16th 
June, 1962 a new Department of 
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Special Economic Co-ordination in 
the Cabinet Secretariat has been 
created. The new Department, 
which is under the charge of the 
Mmister without Portfolio, .... " 
etc. 

During the Question Hour, a very per-
tinent question was put by my 
hOI.. friend Shri Harish Chandra 
Mathur on this subject, and the hon. 
Speaker remarked Ulat it was not 
desirable to put that question because 
it is the Prime MinIster who has to 
decide whether a Mmister should be 
employed for this purpose or not. 
About a slim of Rs. 3 lakhs is now 
sought foe the staff of this department 
under tll .. Minister without Portfolio. 
Of COUl ,e, I do not want that the 
Mi11l,tf'r should remain without a 
staff. Staff should be there. But there 
is a long list of staff, right from the 
Secretary to the swef'per. I want to 
know wheth,'l' this is a question of 
book adjustment. If it is so, from one 
end to the other, I am all for it. 
Otherwise, cannot all these members 
of the staff-st'ction officer, stenogra_ 
phers, jamadar and sweeper-be trans-
ferred from some other ministry or 
department? If all this is a new 
appointment or new recruitment, 
fecI that the money should not be 
granted. 

Then. I have a feeling-I may be 
wrong, and I do not know-that the 
Olppointment of a Minister without 
Portfolio is wrong. It is necessary, in 
my opinion. Of course, I have great 
respect for him. But I do not know 
what he will co-ordinate. Is he going 
to co-ordinate between the right-wing 
forces and the lefL wing forces of the 
Congress? Is he an emblem of adjust-
ment between one section and the 
other? I have nothing personal 
against him, and I welcome his inclu-
sion in the Cabinet. but not through 
this way. as a Minister without Port-
folio. I think he should have been 
made a Minister of Finance or a 
Minister Of Commerce and Industry. 

Apart from that, I want to know 
whether this amount which is being. 
asked for is eoing to be a book adjust-
ment. I request that this should be 
explained properly. If it is not goin« 
to be a book adjustment, why is it 
necessary that we should have so 
much staff, especially when the ser-
vices could be obtained through trans_ 
fer from some other ministry and be 
utilised by the Minister without Port-
folio? I am sure that this suggestion 
of mine will be taken note of. 

Shri M. N. Swamy (Ongolc): 
would firt speak on Demand No. 44. 
In the original budge! allotment, b 

sum of Rs. 5 cl'ores had been set 
apa:·t for subsidising sugar export. 
Now, a sum of Rs. 8 cron~s is being 
sought for the same purpose. The 
reason advanced is that we are having 
a surplus production of sugar and 
therefore WP have to export, and 
therefore, thi· 'ihsicly comes in, since 
the cost of pcoduction in India is very 
high and the price of sugar in the 
external markcU; is vC'ry low. The 
Government want this money in order 
to export our sugar to other countries 
and to that end, a subsidy is necessary. 

But nOW, let us look into the figures 
for the pcr capita consumption of 
sugar. The per capita consumption 01 
sugar in Australia, in the year 1957, 
was 54' 8 kilo~rams; Denmark, 54: 1 
kilograms; United Kingdom, 51: 5 kIlo-
grams; Czechoslovakia, 46'1 kilograms; 
United States of America-the coun-
trv that imports our sugar now-42'6 
kiiograms. But here in India the per 
capita consumption of sugar is just 5'1 
kilograms. India stands at th,· vcry 
bottom of th" list. Therefore, it is in 
the fitness of things that you can 
entirely, surely and completely de. 
pend upon our home consumption, 
provided that you reduce th,. rost ot 
production and the price. Not olllv 
must the cost of production be' redUC-
ed but the price Of sugar must also lJe 
reduced. The priee can be reduc'ed 
only when you reduce the cost of pro-
duction. 
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[Shri M. N. SwamyJ 
Today, there are by-products like 

molasses, etc., which are not made use 
of properly. They are wasted, or at 
least they are sold at a very cheap 
rate. On the other hand, if molasse. 
and other products can be converted 
into some other things like alcohol, 
,the cost of sugar can be brought down 
.compared to what it is now. Thus, 
we can reduce the cost of sugar and 
make it available to the people. 

We have made a provision of 
Rs. 13'5 crores up to November, 1962. 
B€yond November, there is still a gap. 
We do not know what will be the 
further amounts of subsidy. So, it is 
high time that we stopped this sub-
sidy. We must e:lGJ)and our home 
market and reduce the cost of sugar 
and make proper use of the molasses 
by converting them and manufactur-
ing alcohol, etc. 

We have been told of a sugar crisis 
sometime ago, and we are told that 
because of such crises the sugar in-
dustry is suffering and that. there-
fore it is neC(,SSRry i() subsidi.>e it. 
Her~ is a bulletin oJ' the Reserve Bank 
of India which says that in the year 
1961. 73 public limited companies 
accoun Hng for 79 per cent. of all pub-
lic limited companies in the sugar in-
dustry. earned a profit of R,. 51:2 
crores during the years 1955 to 1959. 
Some of them have been earning a 
profit of 20 per cent. annually. Could 
not these profits be madl' Use of to 
subsidise the sugar industrY? It is not 
true to say that the sug:.r industry is 
sulfpring. Just as m:-' hon. friend just 
now pointed out. thc cultivators have 
not been paid in time and are not 
pain properly. and it is ',aid that 

'because the industrv is suffering. that 
bas been the case .. But rpally. that is 
not the truth, The opposite of it is 
the truth If thev want to subsidise 
the "u~a; innustry. these profits may 
bp made use of. 

While thc average FOB pricf' of the 
Amf'riran Rhipmf'nt i. 54 nP., the poor 
Ind;~n con~t1m"r in thp retail mark"t 
l1as to pay 110 nP. per kilogram of 

sugar. Our Indian citizen is paying 
double of what we are selling to the 
American market. 

Shri Son vane (Pandharpur): It is 
more than double. 

Shri M. N. Swamy: Why should it 
be so? Therefore, this subSidy should 
be stopped. I am afraid that by the 
end of the next budget, we will be 
caJ.led upon to make a provision for a 
greater amount than Rs. 13: 5 crores. 
To earn what? To earn Rs. 12'15 
crores of foreign exchange. 

I would like to say a few words 
about Demand No. 126, concerning the 
same Ministry. There were certaill 
clearing and forwarding agent, at 
Bombay who handled imports of fer-
tilisers. There were some shortl&eS 
and a sum of Rs. 1,75,000 had \) be 
paid. This happened during 1955-56 
and again in 1959 at Kakinada and 
Bombay ports. We import fertilisers 
for OUf own consumption. We find 
that from certain bags, a certa.in 
quantity of fertilisers is being remov-
ed. It is not merely a question of 
1955 or 1956. As late as 20th and 21st 
of last month the Director of Agricul-
ture. Andhra' Prade9h along with top 
offic'ials of Andhra Pradesh and some 
Zila Pari,had Chairmen and important 
McmiJ('rs of Parliament formed a 
enmn';!!ee. We sat together and 
wnrk'd out that Rs. 50 lakhs worth of 
f('rtili;ers were mIssmg during 
I !l61-G2. This figure is only for 
Andhra State. If the shortage in one 
State is Rs. 50 lakhs, on a moderate 
estimate, the shortage in the whole 
countrv would be about Rs. 5 crores 
to Rs.· 6 crores. It is not the Gov-
ernment of India, the State Govern-
ment the middlemen or the coopera-
tive ' societies which pay for this, 
Actuallv it is the man at the bottom, 
the ki~an, the agriCUlturist, who is 
payin,g. A bag which ought to weigh 
220 lbs. weighs only 200 or 2]0 lbs, 
but the cultivator has to pay for the 
full w('ight. because there is scarcity 
of these chemical fertilisers. 
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In some States, blackmarket is 
going on because the quotas allotted 
are not in proportion to the actual 
demands of each State. In Andhra, 
there is a huge demand for fertilisers 
--about 4 lakh tons and odd--but 
perhaps only a half of it has been 
met. These chemical fertilisers are 
brought in lorries from Ori.ssa, Madras, 
etc. and sold in blackmarket. A bag 
of ammonium sulphate which should 
normally cost Rs. 39, is costing about 
Rs. 100. 

Shrl Surendranath Dwivedy (Ken-
drapara): They are making alcohol 
out of it 

Shri M. N. Swamy: Not or.ly are 
they sold in blackmarket, but these 
chemical fertilisers are mixed with 
sand and other things found on the 
street. Because of scarcity, these 
chemloCal fertilisers are sold at abnor-
mal prices So, while allotting the 
quotas, care shouJd be taken to see 
to the needs of each zone. Not only 
that. I do not know whether the 
Central Government have got their 
own officers at these unloading ~'€n

tres of Kakinada, Madras, Bombay, 
etc. for supervising the stocks which 
art' loaded in ships from foreign coun-
trie, and whether any explanation has 
been called for from these officers. I 
would also ask whether it is not a 
fact :hat from Andhra a report has 
come last month stating that the Cen-
tre should intervene and if it does not, 
the State Government itself will inter-
vene? 

Whatever fertilisers we get are 
mixed up with sand and others and 
they are not properl)! weighed and 
checked. This should be stopped. 
Care should be taken and somf' more 
officers should be appointed. Also, 
explanatiom should be called for as 
to how the'se things are going on. 

Lastly, I support Demand No. 133, 
concerning the Ministry of Mines and 
Fuel. From Andhra State also, there 
has been a request. In order to ex-
pand the Singareni coal mines, the 
Andhra Pradp~h Government has re-

(General) 

quested the Central Government t() 
make adequare provision. I appeal to 
the Central Government to consider 
that request sympathetically. Durin, 
the third Plan, Sin@areni coal mines 
are expected to produce 5' 75 million 
tons of coal. That is a very important 
coal mining centre for Andhra Pra-
desh and I request that adequate pro-
vision should be made in order to 
expand the Singareni coal mines. 

Shri D. D. Puri (Kaithal): Sir, 
waul like to make a few observa-
tions in regard to demand No. 44. An 
impression has been created and con-
siderable amount of misapprehension 
prevails in regard to the sub;;idy tha t 
is sought under this demand. First of 
all, I wish to observe that the price 
at which we are exporting sugar, that 
is to say the internatioal price, is by 
no means the cost of production or 
above the cost of production of our 
principal competitors. 

The pattern all over the world, 
wherever sugar is exported is that 
sugar exports are subsidised. Why it 
is done is, of course, their own busi-
ness, but thijre is hardly any sugar 
producing country in the world 
which does not subsidise the sugar 
e~ports. In our own case, the ex-
chequer is going to realise more than 
Rs. 72 crores in the current year 0'1 
account of excise duties on sugar. 
The estimate is that at the rate at 
which sugar is being consumed, in 
this year, we will be able to consume 
about 25 lakh tons and on 25 lakh 
tons, Rs. 72' 75 crores shall have bepn 
collected by the exchequer. Out of 
this, Rs. 13~ crores is being sought to 
subsidise the export. If )'ou see the 
pattern of sugar price all over the 
world. particularly in the sugar ex-
porting countries, the domestic price 
is very high. I dnresay thnt in spite 
of the very heavy excise duty on 
Indian sugar, the retail price of our 
sugar comparps favourablv with most 
of the su~ar exporting '('ountires in 
the world. If you examine the 
figures without the excise duty. about 
75 per cent. of thp sugar f'xporting 
countries in the world al'<' selling 
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sugar at a price higher than the price 
in India. That is not to say that our 
cost of production cannot be redu'ced. 
I would bring some very salient fea-
tures of our sugar economy to the 
attention of the House to find out 
where the reml'dy lies and how the 
cost of production of sugar can be 
lowered. 

Sir. it mu,;t be re('ognised that sugar 
i, produced in the field. The factory 
only processes it. Here arc four mil-
lion cane growers each cultivating a 
little over an acre of land, ill equip-
ped, without any adequate means of 
irrigation and fertilis>,rs. They rio not 
have' the modern techniques of agri-
culturf' availahlp to them. Thev rio not 
pO.'s,'s, the whc,·('withal. with the re-
sult that thl'y produce b('tween 13 and 
14 tons of cane per acre. The compa-
rable figure f;r Hawaii is 75 tons. 
Even for Indon('sia. where the rllral 
economy is not SO highly develooed 
as in some 0'[ the more advanced coun-
tries. the yield of sugarcane per acre 
of land is of the onler of 50 tons .a~ 

compared to 13 or 14 tons in this roun-
tr.v. If you go a step further '1nd 
examine the sugar content of the ~ane, 
bcr'ause after all it is the su~ar in the 
can!' that is the valuable nroduct ~nd 
the rest is only a by-product, taking 
the cane in this country as a whole, 
in contains only about 9 to 10 per cent 
of available sugar, whereas the com-
parable figure in the western world 
and our principal competitors so far as 
th£' sUl!ar export market is concerned, 
is 10 to 15 per cent. That is to say, 
per 100 maunds of cane the SUl!ar con-
tent of the can~ is 50 per cent higher 
elsewhere than what is obtainable 
here. 

Therefore. taking all t.hes£' fil!ures 
into account. it is quite clear the yield 
of sugar pf'r "cre of land in India is 
one of the lowest in the world. I am 
not saying that this cannot be rectified. 
This can be rectified to a very con-
siderable extent. But this can bp recti-
fied r)llly by the slow, expensive and 
laborious process of cane develop-
ment. There are progressive growers 

in this country whose out-turn of cane 
per acre is comparable to some or the 
most advanced countries in the world, 
and I do believe, given the necessary 
wherewithal, the Indian grower will be 
able, though he may not be able to 
produce sugar a, cheap as in Cuba or 
Hawaii, to get very close to them. 

But how is this to be done'! How is 
this to be achieved? Hew i, the grower 
10 be provided the wherewithal to be 
able to de\'e]op cane. The State 
Governments, over the years, have col-
lected crores and crores of rupees as 
(ane CPss. The ceS3 was levied in the 
name and for tilt' purpose of cane 
(:eveiopment. But as time passed most 
Of tint money, a very large percentage 
of that 1l1()1l{'~'. has been allowed to be 
rlivertl'd to general revenue.; :lnd only 
a trio kle has been utiii~ed for can .. 
development. I say, Sir. with the ful-
!(,st sense of responsibilitv that there is 
no short cut. there is nu <lther way to 
reduce ('os 1 of production of cane ex-
cept by persuading the Stat" GoveTn-
ments to r"stor" un to the grower what 
is and hns alwavs been of the grower, 
and that is the crorcs of rupees rab-
I'd as cane cess for cam: developme·lt. 

13'34 hrs. 

[MR. DEPUTy-SPEAKER in the Chair] 

1 am not going into the broader 
Qu,'sIJOn a, to whdhcr it is wortil ow' 
while expending all this money to Cal'll 
foreign exchange. But all that I would 
like to say is that the cost of sugar In 
the form of cane, the cost of sugar-
cane per maund of sugar in India to-
dav in Uttar Pradesh and Bihar for 
in~t~nce, is Rs. 525 a ton. That is the 
cost oi sligar a.' it exi.;ts in the calle 
without lIs h,,\"ng b""n Pl'tracleri and 
IInri WIthout if" goin!:' through thp pro-
cess of purifi .. "tion, extraction, clari-
cation, storage etc., f'tc. For O"lC to!l 
of sugar in cane the prir£' is Rs. 525, 
whereas the export Drice of fin:sr.ed 
sugar shipped or loaded in the ports is 
Rs 295 to Rs.· 550 per ton. That 13 

where thp troubl" lies and that is 
whcre thp solution should be sourht. 
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With regard to somp of the ob3cr-
VBuons that havp been made. I do not 
want to gO into thp details about t.he 
margins made by the sugar factoTies 
nor do I hold a brief fOr any blaclc-
sheep who may be withholding pay-
ment to the cane growers. TIuit is Tlot 
my purpose at all. I would say only 
this. that the cost of production DPd 
the Drofits of sugar industry have beel' 
examined aeain and again and again 
ana. vet, again by variou~ tariff com-
missions. I would say that this is one 
01 the most closely tariff commission-
ed industries in India. It has been 
traff commissioned inside out and up-
side down. Even apart from thp tariff 
cammission reports, the cost of Droduc-
tion i~ under very close examination 
by the various Ministries concerned. 
'Thev look into it verY closely. Should 
any misapprehension - prevail, the in-
dustry is always prepared for another 
look to be had ,at the working cost 
etc. etc. The Reserve Bank has also 
published spveral studies. I haVe one 
here relating to the period 1951 to 
1955 and 1955 to 1958. The Reserve 
Bank has come to the conclusion that 
jn sugar industry the return on capital 
emploved is the lowest from amongst 
the following industries: iron and steel. 
<:ement, paper. matches and tea plan-
tation. Nevertheless, should any mis-
apprehension prevail, it has an open 
book, it has gone to the tariff com-
mission before and it can go to them 
again. 

But the crux of the matter is not 
that. It is not even the utiliso.ti,m of 
the by-products. Of course, that i:·; 
important and we should givt! it a lot 
of attention. Apart from the question 
of cost of production, that is going to 
help our national economy and we 
'Should pay the closest attention h the 
utilisation of the by-products. But the 
real answer to the problem of th" high 
cost of production of sugar in India 
will be found in the low yields of cane 
per acrt' and in the low sugar COl\~ent 
of cane. That is where we shou1r:! ap-
'Ply our mind. The weak€'st link in 
the chain in this complex of suga!' eco-
nomy is tht' cane grower, and we can 
do nothing at all till we are able to 
1515 (Ai) U>D-6. 

• (General) 
produce sugar in the field very much 
cheaper than what We are dOIng to-
day. We talk a lot about incre~sing 
the yield. It has been conceded on all 
hands that the proper answer to this 
problem will be to increase the yield 
of cane per acre of land and also ild 
sugar content. But I am absolutely 
convinced that no amount of expres-
sions of pious hopes are going to 
achieve this objective. The only thing 
is that the Government of India should 
bring about, by gentle ,persuasion or 
by a cp.rtain amount of pressure, a 
situation where the State Govern-
men~ should be perslladed to spend 
on the development of cane all the 
money that they are raising as cane 
cess 'lor the purpose of cane develop-
ment. I am very glad to observe that 
in this connection the Punjab Govern-
ment has given a valuable lead .by an-
nouncing that every bit of money rea-
lised as cane cess will be spent on 
cane development. The U. p. Govern-
ment is also lIIPPointing a high .... power 
committee to go into !bis question. But 
I respectfulIy submit that these com-
mittees, whether hi;gh~powp.red or me-
dium-powered or law-powered, are 
not going to bring about the objective. 
The State Governments will have to 
come· out with these funds, with the 
crores of rupees that they are divert-
ing from the cane r.ess money to the 
general revenues every year. They 
will have to apply their mind, spend 
al! that money and bring about cane 
development by the slow, laborious 
and expensive process. There is no 
other answer. 

Shri Narendra Singh !\{ahida 
(Anand): Mr. Deputy-Speaker, Sir, I 
have studied these SllIPplementary 
Demands for Grants and I feel that 
some of these items could have been 
included, with some fore-thought, in 
the General Budget which we have 
very recently passed. 

Sir, I refer to Demand No. 9 which 
relates to the Defence Services. They 
have asked grant for an Under-gra-
duate Wing at the Armed Force, Me-
dical College, Poona. It is a verY wel-
come scheme. I am also pleased (0 note 
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[Shri Narendra Singh Mahidal 
that they are going to associate this 
course with the MBBS Degree of the 
University of Poona. I reque3t that the 
further MD Degree be also included in 
this (ourse, because the Defence Ser-
vices and Government organisations as 
a whole find it difficult to recruit me-
dical students in the Armed Forces or 
in the Government services. 

The Medical Corps of the Army is 
progressing. So, I whole-heartedly 
agree to Demand No.9 of the Defence 
Ministry 'for this wing of the Medi£al 
Corps. They haVe asked for a recur-
ring expenditure of Rs. 10 lakhs and, 
I am sure, the House will agree to it. 

Then in Demand No, 23 the Minis-
try of Finance have requested certain 
expenses to be sanctioned in connec-
tion with the dismissal of a clerk. I 
feel that the Ministry should have at-
tended to this case carefully and re-
instated the clerk concerned earlier, 
instead of throwing it at us in this 
fashion in the form of supplementary 
demands. 

Coming to Demand No. 44, which 
deals with the export of sugar, I wel-
come this measure because it gives 
protecticn to our agriculturists. Per-
haps this is the first time that the 
Government is meeting a huge expen-
diture of about Rs. 8 crores for giving 
protection to our agriculturists, In 
Japan there is a very old scheme of 
supporting exports, eVcn in the mat-
ter of toys. The Japanese economy is 
based on helping expoTt, thus promot-
ing export. I would recommend to the 
Ministry of Commerce and Industry 
and alsn the Ministrv of Finance to 
study the export scheme of the Japa-
nese- economy, where they have been 
financing all exports in a huge manner. 
Though we may be paying heavily for 
this export. about Rs. 8 crores or so, 
we are earning foreign exchange as 
well. So. I welcome this measure of 
glvmg protection to our exporters 
when we cry so much for exports and 
our need for foreign exchange is so 
great. It is trup that then, is some 
criticism about the payment of this 
huge sum and there is a suggestion 

that with that money the internal 
price of sugar may be reduced, But 
here we have to remember that by 
subsidising our exports we are earning 
more of foreign exchange. Also, it is 
a temporary advantage which we have 
because of tht> Cuban position. Other-
wise, I do not think We> can maintain 
the export of su!(ar for a long time, be-
calLse there is keen competition from 
other countries. Even now in order 
to sell sugar at the world m~rket price 
we have to reduce our prices. So, I 
support this Demand 

Coming to Demand No. 49, I find 
myself rather unable to agree to sanc-
tion Rs. 3,87,000. Personally, I see nO' 
necessity for the creation of a Minis-
try Without Portfolio for co-ordina-
tion in regard to steeL coal, power and 
transport. It shows that the Govern-
ment hact no co-ordination so far. 
There is absolutely no necessity for 
this Ministry. I have all re"Pect for 
Shri T. T. Krishnamachari. He should 
be provided with more responsiblp 
work instead of being made to run 
without portfolio to all the Ministries. 
Also, even after the creation of this 
Ministry some two months back, we 
have not noticed any appreciable in-
crease in his work, neither any co-or-
dination or increase in the output of 
coal or easement in the transpoTt faci-
lities. So, personally, I will not sup-
port the Demand for Rs. 3,87,000. I 
hope the Hause would also agree with 
me in requesting the Government not 
to increase the number at Ministers, 
Ministers of State and Deputy Minis-
ters. We have enough of them. They 
should be provided with more work, 
instead of increasing their numbers, In 
the States also we are noticing this 
tendency of increasing the number of 
Ministers. There is increase every-
where except perhaps in my little 
State of Gujerat. Therefore, my ear-
nest request to the Prime Minister and 
his Cabinet is that th(> Minister With-
out Portfolio should be allotted some 
more important work than this run-
ning about, as I cal! it, for CD-ordina-
tion of steel, power, coal and trans-
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port. This co-ordination can easily be 
done by the appointment of a Secre-
tary who can do this running about 
more than the han. Minister. So, this 
huge expenditure -for staff from the 
Secretary right up to the sweeper is 
absolutely uncalled for and I am to-
tally against the grant of Demand No. 
49. 

Coming to Demand No. 78, Ministry 
of Mines, a cyclist was killed owing 
to the fault of a jeep driver and the 
Government had to pay a compensa-
tion of Rs. 35,000. If We are being 
penalised for somebody else's error, it 
is a sorry state of affairs. Could not 
the Government think Of a compre-
hensive or third-party insurance 
scheme whereby these insurance 
claims could be passed on to the insu-
rance companies? If Government 
employees, particularly drivers, knock 
down or kill a person, are Government 
to suffer for their negligence? My sug-
gestion to the Government in this re-
gard is that they should think in terms 
of having a comprehensive or third-
party insurance scheme so that the 
insurance company will meet the 
claims. 

Dpmand No. 133 relating to the Mi-
nistry of Mines and Fuel asks for a 
sum of Rs. 35 lakhs. The Central Pro-
vinces Manganese Ore Company is a 
sterling company in the State of Ma-
harashtra and Madhya Pradesh. Here 
I want to know from the Government 
whether therp is any coercion in not 
granting the lease which expired in 
1961 and those which are to expire in 
1962 and 1963. If there is no coercion 
and if the Company is willing to hand 
over its shares. I haVe no objection. If, 
on the other hand, there is coercion 
and the private sector is being wiped 
out or squeezed out by not re-grant-
ing the leases when they are due to 
expire, if that is a factOr which has 
been taken into account, then I have 
my strongest objection to it. If there 
is the slightest coereion in not re-
granting lease to this company, I stron-
gly oppose it. 

Then I will generally say that these 
Demands should have been included 

(General) 
in the General Budget in the beginn-
ing and more forethought should have 
been given while presenting the gene-
ral budget. Of course, if small items 
are brought up for little grants here 
and there. We can sanction them but, 
as I have stated in the beginning, we 
have our strongest objection to De-
mand No. 49, even though We have 
all the respect for the Minister con-
cerned. 

Shri Harish Chandra Mathur: 
(Jalore); Mr. Deputy-Speaker, Sir, 
Demand No.9 under the control of the 
Defence Ministry has been welcomed 
almost by all hon. Members who have 
touched upon it, but it raises an im_ 
portant issue to which we have to give 
some consideration. The medical 
authorities, after certain mature con-
sideration, had come to the conclusion 
that we should have only graduate 
courses and, therefore, the under-
graduate courses were abolished all 
over the country. This Demand is a 
reversal of that policy not by the 
Ministry of Health but by the Ministry 
of Defence. We would, therefore, like 
to know whether there is any co-
ordination between the Ministry of 
Defence and the Ministry of Health 
and whether the han. Minister Without 
Portfolio has given any consideration 
to this matter. 

This also raises certain other issues. 
We would like to know what the 
structure of the medical corps under 
the Ministry of Defence is, how it is 
going to be revised and what is going 
to be the grade for these under_ 
graduates. We have not been told 
anything about it. Surreptitiously we 
are just starting a wing in one of the 
universities. This is a policy decision 
and the House should be taken into 
confidence. This is a matter which 
should be discussed on the floor of 
the House. We would like to know 
whether these under-graduates who 
are being trained will exclusively be 
for the Defence Ministry or whether 
they would also be available to the 
cou'ntry for being posted anywhere In 
the rural areas. 
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There has been a periistent demand 

on the floor Of this House that we 
might re-introduce the under-gradu_ 
ate's course. This matter was possibly 
c:liscussed by the Indian Medical 
Council and they were opposed to it. 
I do not know what further thought 
has been given to this matter since 
then. We would rather like to be 
enlightened about it and would like 
to know whether there has been a 
reversal of policy and this is going to 
be adopted in other medical colleges 
also, whether the country is now going 
to have under-graduates for the rural 
areas. We also do not know what the 
nature of this study is, what the dura_ 
tion of the course would be and how 
many candidates are going to be 
taken. I think the House is entitled 
to have a better idea when something 
like this is done. 

Passing on to the paltry item-
Demand No. 23 regarding one clerk 
being dismissed, the case going to the 
highest court and now our being ask-
ed to pay a certain compensation to 
him-I do not object to this compen-
~ation. My objection arising out of 
this Demand is very different. Firstly, 
it appears to me that the Government 
agency lacks somewhere in its own 
efficiency. They had dismissed this 
clerk for inefficiency, but this matter 
had been going on from 1949 to 1959 
just to settle a clerk's affair. Have we 
not got any agency or anybody with a 
little imagination in the Government 
who could decide this case out of 
court when this caSe had gone on to 
some length? Cases like this of a 
clerk going to the court for getting 
his dismissal set aside and the whole 
thing taking about 10 or 12 years cast 
a sad reflection both on the adminis-
tration and our judicial administra_ 
tion. That is a point which has got 
to be taken note of. 

Another point which arises out of 
this Demand is this. This clerk's 
services wen, done away with in 1949 
but he is being given compensation 

.Grants 
(General) 

ony for the periOd from 1957 possibly 
because his other arrears have now 
suffered because Of the act of limita-
tion. Why is it that this man is not 
being paid for the entire period from 
1949? What is the position? We would 
like to know the details about it. Is 
it simply because we are taking 
advantage of the case being pending 
in the court all these ten years? Is 
it because his claim for arrears has 
come within the period of limitation 
that he is not claiming them? Have 
the Government any senSe of morality 
in the matter or is it that they are 
only wanting to take advantage of the 
legal quibblings? Do they feel them-
selves morally bound to make the 
payment to this man who had under-
gone all this suffering? It is not only 
a question of his salary. If he had 
not been properly dismissed, it means 
that he had to suffer all this agony 
aI! these ten years. After all this 
agony that he has suffered if we are 
paying him only for three years, r 
think there is the question of morality 
involved in it. I think the Govern_ 
ment should have certain standards of 
morality to set in these matters and 
not take shelter behind the law of 
limitation. I WOUld, therciore, like 
some light to be thrown on this 
matter. 

Next I come to Demand No. 44 
about sugar. I am sorry that I am 
not able to support the contention of 
my hon. friend who initiated the dis-
cussion, namely, that only our internal 
consumption should be increased and 
we should not take to export. We 
have earned, according to his figures, 
only Rs. 4 crores or Rs. 5 crores. We 
have earned not Rs. 4 crores or Rs. ~ 
crores but we have earned Rs. 12'45 
crores by way of foreign exchange. 
This subject has been discussed on the 
floor of the House many times and we 
are doing it with our eyes open. In 
the state of affairs in which we find 
ourselvf's today. it is not fair to blame 
the industrialists over it. The case 
has been very ably put by my han. 
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Jriend, Shri Puri. He has gone thread-
bare into it. He has given us the 
economy of sugar production. In the 
composition or the cost of structure 
of sugar, what is the cost of produc-
tion of sugar? We are selling sugar 
at the rate of Rs. 39 or Rs. 40 a 
maund. Out of this, Rs. 12 or Rs. 13 
arc the excise duty. I think, the 
entire cost of manufacture, profit and 
t'verything included, may be about 
Rs. 6 in these RE. 40. What reduction 
can come out of these Rs. 6? It may 
be Re. 1 or so. I do. not say that thE' 
sugar producers arc not making profits. 
They make profits in many other ways. 
But simply applying the axe at the 
manufacturing stage will not help our 
exports. Therefore we must examine 
this question in a clearer perspective. 
It is not the manufacturer who is to 
blame. It is our backward agricultural 
state of affairs and our need for 
foreign exchange that is responsible 
for it. 

Another Demand which every hon. 
Member has touched upon it Demand 
No. 49. It relates to a question which 
I asked this morning in the House. 
I think nobody can minimise the great 
importance of co_ordination. Co-
ordination between the various m.inis-
tries and departments is one of the 
most important parts of administra-
tion and I have no hesitation in con-
fessing, as the Government itself has 
confe~sed, that it is the part which has 
received the least attention. This has 
been discussed both inside and outside 
this House. People who are engaged 
in developmental activities have dis-
cussed it and have complained about 
the lack of co-ordination. The Plan-
ning Commission has complained about 
the lack of co-ordination. This House 
has complained about the lack of co-
ordination. Therefore the Government 
and the hon. Prime Minister were 
fully justified in giving particulal' 
attention to this matter and thinking 
of a certain improved organisation 
for bringing about healthy and effe<'-
t.ive co-ordination. I have absolutely 
no quarrel with that. But I do not 
know whether We are doing the thing 

(Genera!) 
in the right manner, whether the 
organisation which has been set up is 
the· proper one, and whether the 
arrangements which we have made 
today are the proper and right 
arrangements, and whether they are 
effective arrangements. 1 am afraid 
that no light has been thrown on this 
subject. We have never discussed it, 
and the House has not been taken 
into confidence in regard to it. I, 
therefore, had asked this question of 
the Prime Minister, which was ans_ 
wered today by the Minister Without 
Portfolio. If the hon. Prime Minister 
is to answer it, then we would like 
him to answer this. For, yOU will 
remember, Sir, that the Hon. Speaker 
observed this morning that it was a 
question not sO much for the Minister 
Without Portfolio to answer but it was 
for the Prime Minister to answer. 
Therefore. I have taken the opportu-
nity to raise the same point again, SO 

that the Prime Minister or somebody 
on his behalf may take the House into 
confidenc(' and let Us know what the 
present arrangement is and whether 
it is effective. First of all, we would 
like to know the details Of the present 
arrangement. 

a hrs 

I asked the hon. Minister whether 
he can take certain problems suo mot1L 
or not. He has replied that he is 
entitled to take these problems. But 
we do not know whether these prob-
lems are assign\!d to him only by the 
Prime Minister or whether these 
problems can be assigned to him also 
by the Planning Commission, and by 
the differC'nt other Ministers. When 
he says that he can take the problems 
.<rnO mot'u., may I know from him the 
actual problems which hp has taken 
suo motu' What are the problems 
which are under his consideration' 
How is his time fully engaged in this' 
Does he find himself in an unenviable 
position, Or does he find himself in an 
effpctivl' posit.ion to bring about 
co-ordination? 

I thought that the overall co_ordina-
tion was the responsibility of the 
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[Shri Harish Chandra Mathur] 
Prime Minister, but it appears to me 
that the overall co-ordin3tion in regard 
to all these matters lies with the Home 
Minister. Otherwise, it has to be 
explained why these Demands have 
been shown under the Ministry at 
Home Affairs. Do I understand that 
the Home Minister had made any 
attempt at this co-ordination? Other-
wise, why arc these Demands shown 
under the Ministry of Home Affairs? 
I would like to know whether the 
Minister of Home Affairs had given 
any attention to this matter and he 
has failed. I think that that question 
has to be answered squarely. What 
was the responsibility of the Home 
Minister? When was this responsibility 
given to the Home Minister, and when 
was it taken away from him? How 
has this responsibility been discharged 
all these years? 

Shri Tyagi (Delwa Dun): The Home 
Minister comes in because any 
Demand for the Cabinet would ema_ 
nante as the Home Ministry's Demand. 

Shri Barish Chandra Mathur: Do I 
understand then that the entire co-
ordination, therefore, is the respon-
sibility of the Home Minister? Or 
else, what does it mean? That is 
what I am asking. I am coming to 
that very point. 

It is my feeling that the hon. Prime 
Minister is an extremely busy man. 
I am not talking of 'Who after the 
Prime Minister'? I am not worried 
in the least about it. I am not even 
asking the quantum Of work that 
he dOCS. The Prime Minister is an 
(;xtrcmely busy person. He has got 
to look after foreign affairs. He has 
got to preside over the Cabinet; he 
has got to preside over the Planning 
Commission; he has to look after 
national defence; he has to preside 
over the National Development Coun-
cil; he has to preside over the 
National Integration Council, and he 
has to,look after so many odd things. 

I, therefore, thought, not only 
because of his present health, but 
even otherwise, because it was extre-
mely necessary for effective adminis_ 
tration, not after the Prime Minister 
but even now in order to assist the 
Prime Minister, that We should have 
a No.2 in the Cabinet who would be 
responsible for all tbe co-ordination. 
No Minister Without Portfolio can 
effectively bring about co-ordination 
until and unless he has a position in 
the Cabinet which is next only to that 
of the Prime Minister, and he is the 
senior most in the Cabinet. How can 
a Minister Without Portfolio who is 
not the seniormost man bring about 
co-ordination? His actions will be 
resen ted at, and he will find himself 
in difficulty. 

At a time like this when we are 
engaged in all sorts of developmental 
activities within the country, it is 
very necessary that we should revive 
the post of Deputy Prime Minister, 
and the Deputy Prime Minister must 
be responsible for overall co_ordina-
tion of all our developmental affairs 
within the country. So, let us under-
stand what the equation 'is between 
the Minister Without Portfolio and the 
other senior Ministers. The Minister 
Without Portfolio, through his tactful-
ness, persuasiveness and various other 
things, may be able to do something, 
but I think that that is not the correct 
position. Therefore, I have raised this 
question, and I wish that Government 
give some thought to this matter in a 
proper manner. I do not object to a 
sum of Rs. 3 to 4 lakhs being provid-
ed. if we can bring about real and 
"ffcctive co_ordination. and if there is 
a really proper agency for the pur-
pose, which we have been lacking for 
some time, about which there has 
been a complaint in the country, Say-
ing that there is no co-ordination beL 
ween the various Ministries. 

When we talk Of co-ordination, as 
my han. friend hinted this morning, 
while answering the question, co-ordi. 



Demands jor SARVANA 27, 1884 (SAKA) Supplementary 2610 

nation does mean control; co-ordina~ 
tion does mean supervision; co_ordi~ 

nation does mean asking for certain 
information; co-ordination does mean 
a peep into the other Ministries' 
working; co-ordination means all this. 
So, no Minister Without Portfolio can 
bring about co-ordination unless and 
until he is in that superior position. 
We have no hesitation in sal\ctioning 
these Demands, but we want to be 
assured that the agency which has 
been sct up will be effective in bring_ 
ing about real and effective co-
ordination. 

'tT ~r 1fT (~<Rr) : ~qlli 
~l<:.<r, ~ if. f~ ~~ lfi<i1 
<r>: >;fl ~B 'if,,y ~ ~, '3'ij"if qif<; 11 
f~ i'f>ir<:: t if ;m~if ~T ~ 
IR'TI'i ~ i\f~;;:r ~.r if ~ m->.-
~ll;C fcm t<f~ if; om if ~ ~ 
If'!i;;r 'ifT~m ~ , GJW Wfi :a-e ~ 
<rnr>;f it ~~-ci~ ~mr t<fT~ ~ 
~ ~, ~ <r.lf f<r<::ror '1~1 ~ 
~<TI, ~ ~ ll<f ~T 'qT"CI', ~ f~ 
<r~,,~ fCf'f,T~ ~r ~ ~ # ~ 
~+r o:rtq qq'f ~ f~ 1i~T <Rrit ~, 
nT 'fliT ~« ~ .f; f;ro; m,;r i:t nl'l, 
~ qtq ~R ~ "AT 'TlI'T ~T llT 
i1@ I <r~ <1 B l1lf tr<liaT ~ f~ ~~ mTlf 
qf'<:ff'4f('l1:lT if ~I <f,T ~'P +rilfl 
'f.l ~ .... 'Ii<TI l?:T;rT ~, lffi ~ !l- f~ 

~ "¥-' m'lilIl'f m<:: <r.r<lTlr 'f. morT<:: 
q<:: ~ ~T if ~ or.<::<1T ~'f. ~'i 

"fTdT €I'!. n~ .m Wl<'~l if ~ I1mr 
<t;r ~ifT ~f '7T B'liifl ~ I 

'"8 '1'l~ ~ .wr 'liT >T~'1 ~, <rQ itf;s'f);f 

m ->l '1(7Or ~ '4Pih '31Oif IT'f. '!;fn~:s1TC 
f~ ~{~ ~r l.l~ ~''t 
<1' ~T OfilT{ "or WRfT '4T I ~m~ lj~ "'~ 
i):BT orm ;;@ ~, foltr'f.T l.?l~ rn 'f. f~ 
'f.~ ~ 'liT'-11f ~ wr. I ~ aT ~ 
<r~;;r ~T orm ~ w<: ~B'PT ~11 ~ ~ 
~r ~ ~ ~<Rt ~ I ~ ~ ~ f~ 

Grants 
(General) 

'tlIT m>;f ~ ~ '1t'I' ll~rif ~ ~ij" om 
it ~~ ~FI' f~~T JTlIT ~ liT ~ <r>: 
ifi1t f<r;:m: f'f.llT JTlIT ~T llT i1@ I ~'1 
qfq~f<:fllr if <1' ~'f. lli<rr ~r 5i~" 
~r.t ~1 ~ B 5liJ:fu W-': <:Rr:j; 'liT f",J-,. 
'f.{<TI ~ I f<nlFTP:r ~fOT'f.lf<:<if ~r 
orog <Rrit ~ ~'l '<mfr 'liT ~;;:r 

~'lT "fTf~ ~h ~'f. ~q ~ ~

G.H if f"l~ ~'('f; lW1r if>T ~" ~'1 '# 
'1@ m<rT ~ "fTf~ I 

Jim l:i~.T Y¥ <I~(f ~uT fm 
~ I ~'~;;r ~m ~ f~ ~m<:: ~ ~ 
'iiRT ;rom "iI, u...c <r.r~ ij' l!~<: 'W 
~ I ~T >;fl ~ if; f~ "Ff..;:ftf(f ~ 
~T ~ ~, ~ if; ~T<r ij' ~ m<:: 
~ SfcW if, ~-~ <r.r ~ 
w ~~ CfT"fT ~, lji: cit ~ <lTf ~ , 

lj l!1"Im ~ f~ m-lTT ~ ~ ~ f~ 
~ .. '" ~ I 1l' ~ >;Jlq~Zj'l1C11 ~) 
~ ~, ~~ ~T lfin 'FT 
~ f'IiB Sf'l1H ~)"'\;: ~ - fit>a;ft 
Ilifu ~ '!i1: fcmiT lID 'FT m 
~,~ ~ ~.,~ ~ 
~ I >;J"I'l';:: fcmf\' l!~ ~ m <f,T ~ ~ 
~ ~ fit; n, ~ ~ m <r.r 'ifICf 
'3OT ~ n, \9 ~ ~ ~ <f.T fcmf\' 
~ 'FT m €IT >;J'l;: >;J"I'l';:: ~ ~ ~ 
fcmf\' l!lIT 'liT ~if '!i1: if; ~ 'liT mnB" 

flp:n JTlIT, nT II ij"+TmiT ~ f~ ~ <1'if 
~ ..n ~ fcrr.Rl B"+"ll'f ~T ~ I 

~ <mr II ~ ~T 'iflWIT ~ f~ 
'<fr;j) ;rom ~ ~'.iT it ~, ~i<: ;srT 
~ f.p:rfu 'liT ~ ~, ~ ..n ~T 
;;:rllr'l' ~ w~ if ~ I >;JGf ~;;:r :miT H~ 
~ ;srT f~ -.ft;fT 'fiT Q'tar ~ '3'B" q ~ 

5!1W- ;srI ~, flr<;r +rrf<'!'lil "" ;srT "ITl1 ~, 
~ f~" ~ if: Q'tar ~, ~ mr 'Ii+r Q'tar 
~ llT~. ~ ~ I,.~ i/;.'lfun: '"fr.ft 'l': 
f~~~~~,'3'C1'ifT i1Tlfim 
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[...-r lfl~ m] 
f.rocf if; ~ ;;ft '<ft;ft <:r ~r ~, ~ 
~ m <m ~ :ma- ~ lIT ~ '3orn- ? 
m<: wn: :ma- ~ CR <m ~R <tT 
~ ~ '3"~ ~ ~~<'fT f;r<'Rr ''iflf~ 
;;ftf~""<:~~' lI<l:~~~~~ 
f~ 'R ~ifiT feRn: <F<:rrr \fttn , ~ 
it '<fi;ft ;f'i{ <F<: ~T "!'1l'OT " ~ ~, 
am ~ it '<fi'fr 11"'if 'f'"l: wn: '3"if'!it 
1f'IT'OT i'[ ~ <IT m 1{ ~mrr ~ f'f' ~ 
otrrm: it ;;ft '3''f'''T 1fIl"iT ~ ~, ~ 
~ '3"if'!it ~ 'f'"l: ~ ~ , 'ift;iT 
if; f.rocf otrrm: ~ ~ if; ~ '!it 'f'il' 
tt rr@ 'fi'BT 'iflf~, <IT""" ~ ~ ~T 
~~i:t, lI<l:itu~~, ~,~'R~ 
mm 'f'~ ~ fit; Pl'ifR f'f'lIT ~ , 

70W ~ f~ l!lIT 'f'T ~ ~, 
wn: ~ WITJf 'f'T mlfT<:r ~ ~ <n: 
~ a't f~ ~ (f'f' ~ mlfT<:r WITGf 1f;T 

~ rn, ~ ~ (f'f' ~ ~ l!~ 
if'IT ~ if ~4 ~) ~ ~ , mq m'if 
~~.:l.~~~rn~l!lIT 
~ <tT, fcmfT l!lIT mGfff ~ <tT <mf 
m ~ ~ , f.t;"'J: 'WI1: ~ ~T ;;ft 
<:'f'11'~rn~it~~'f'T~ 
~ ~ m<: 'Ilf<T'f' w;r '3'l~TlfT ~ 
m '3"tfT ~m it ~r1: ~ if WITGf 'f'T 
mlfT<:r ~ gm ~ m<: '3~ ~ if 
~ ~ l!~ '!it <T'ifT lJ'f.a- ~. , ~ 
~fT m mq'f'T ~ iff ~ iTlfT ~ I 

WT<: ~ if 'ift;iT ~ 'IlftT'f' ~ m: 
~ m<: lI<l:T 'R ;ft;ft ~ <J;T mqifiT ~ 
i'flIT R<'fffi ~, m mq '3'm lfi'f' iffi efT 
~~~~~ n.~,'f>'irs~ 
'f'T qm cit ~ 'f ~ 'l6'ffi I WT<: 
~~T if; 'from if '<ft;fT ~ 'fir 
~ 'fit ~, a't ~ mil lfi'f' ~a- ~ 
lfT fit;ffi ~h: ~ ~ ~m mr<it'i o;m; 
lIP: "f'f';"- if I ~ it ~ .,T<t'i ifiT ~ 

Grants 
(Genera/.) 

if; ~ '<ft;ft 'ltf f;r"" ,~~ I @.i liT ~ 
;ft;j'T if; ;n~ ~ ~ g-f:!: ~ I lI<l: ~ 
~ ~ ~ fOffT q<: f.!'ifR f'f'lfT orrrrr 
'iflf~ I ~ ~mrr ~ f'f' WT<: ~f.';rqUSOf 
~ ifi1f ~ itm Wlft it ;;ft ~ if. ~flS 
~~'f'T~ ~f,T,~ 
if; ~ ~~ 'f'1 .srfuf.t~ 'f'mT 

tt, cit fclrrr f~ ~ 'f'f,T "fr ~~ ~ 
f.t;~~~'Ilh:'li'~~F>;ft~ l;;r;r 
~m~~ifiT~a<Jll'~ 
'f'T ~ mm ~ cit '3"i'fifiT ~ ~ ~T 
'JfmT ~ I t'<'fTf~ 'f'Jft~ <tT ;;ft ~
~'ifU 'f'itiT ~, \3'm ;f'IWr s~ ~ 
if; ~ ~{ ~ I ":'F 'ftc :a~ (~ 
if>Ift~ <tT ~ it f~ iTlfT !1fT f~ 

ft;rm ~m !1fT 

There has been sharpest. declin.. in 
the prkes of industrial raw materials. 

~ om: 'l1r lI<l: ~ ~ f'" mOl' 100 
'3fflG<f?i '!it ~ ~ <hiT f~ I l!!fi 
i"I<:'fi ~rtT lIlJfrrr ~ "<:~ ~ m<: lihrrrr 
if;1f,i'fl'f;rr.~ ~~tfit;~ 

'I;fTl1~if~~~~~m<: 
~T ~ ~ ~ "I1>1T q<: ifi<: 'l1R m 
~ on ~ ~ I ~'f "f) u-~~ 
q~ ~ crW; ~, ~ ~ lI<l: ~ fit; 
Gfoi "<:T ~iTfu:r<;r <tT 'Iil+rif ~ ~ ~ ~ 
cit~~~'3"'f'!it~;frm~ 

~~Il:';'f.i"I<:'ficit'3"~~~~ 
~, ~,. ~ ~ !W1;' '3"~Rif 'f'T ~ 
4m f~;;r W ~ I 'If, ~orr WIT ifi<: fit; 
\3'~ 'I;fTl1~ 'l?: w.r ~ i;Jf{ ;nIT ftrmor 
fr'l'<:~~, ~~WllTlf~ I ~ 
«if<mff'R~~~~~ 
~ , Ofgf ?f'f. ;ffi if, ~ 'f'T ~" 
~, ~ it ~ <fRT w rn 
crW; ~ <tT ~ if fllI' 'li'IT 
~ ifiT ;urm 4m rr@ iffi ~ ;q-h: 
~ ~ ~ lflrt 'ffift ~ I m ffi 
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I!tr<:Vr ~ fit; 'ifR't 'fiT ~ ~ ~ Won 
~llti ~ I '<f\;ft it; ~ ~ if'f rn it; 
~ on: fcr<n<: ~ ifi m, iro ~ 
~, f~ ~ifi ifilll$; <TilT"lIT :;tN, I 

i!R * ::Jm- ifHI<: 'it it; ~ if 
~'3. 'fi~ 'fT~ ~ I <rga ~:'1r <tT <ncr ~ 
f'fi lff.:;rq-) ~ ~ ~~ ~ ~ ~ 
"J!l ~1 ~ I fGffi f~ it \r.f<tT ~ 
<gaT ',;rr <:if ~, ~ ~ ~ 

'I'Ift<r 1 ~ I f.'i<l' WfllTCf ~ m~ ffi on: 
i~ <IT;:'; ~ ~ <tT ~ '<mft 
"iT ~,;r t ~~r ~ it lif.:!fm <tT <i!?lif 
emf!- ;;rr <tr ~ I firn;<;it <n~ ;;r<r <r"fC on: 
~"l P ~ <:IT ~ i1m .;.ft ~o efTo 
<W; T ~ 'W:I ~ fit; +rPnn <tit '3'l:;r if 
mi: 'jf;[ g~ ~ I ;;0: ~ if; q~ <f.T ;;IT 
~fi:c <f.T >ri: ~ ~h: f~ f'<;r:!: ~ <;'3 

"IfI'f 1~qit if; ~?'R <tit lfi1T <tit ~ ~, ~ 
~T ~ # ;;\ff ~ ~ I ~ ~ lf1IT 
~ f<r. <f.tmf~ 'fiT ~ ~, f;;r~T 

R 'f'l:iiT? I #f;;; ~~ m ~ 
>r<n;; l1r7fr ~ I ~R l1r7fr 'fiT 'fil+r 

~ ~1 <!fiT ~ fit; ~ f<mr ~ 
iil'ifiIlf 'fiT ~ I ~ ~ l!'~1 'fir ~ ~ 
~ ~ ~~ <lTcr if, f~ iRIT ~ 
f<r. <f ll~ ifi 'fi'Tlff 'fiT ~ ~ 
lIT ~T I \>iiif;~~~cmf~ 
'tifiro;; ~ I 'fiW ;m ~ f'fi \'i'f>I.ilfwti 
lfTlrnT if, mf~ ifTl1<'f) if 'fi1mf~~ 
~ if; f~ ~'fi *IT <tfT fii/if'ffi ~);fr 
~ I ~;; ~ 'f>1mf~ ifi ifiIlf 
if: f~ ~ <l1IT ~ ~ ~r r;;rrf~ 'fi+fhT;; 
~~ ~ I ~m ~~ if ll'W;mr ~1 mm 
it ;;@ qmr ~ I 'fiflf "" it m'ffi it f:;rcr;f 
~ ~, ~h f~m 'W!<mf if ~c.Rr ~ 
~, ~r 'W!<mf if ~ 'fir ~~ '1ft 
~1 ~ ~ ~ m. ~m ;; if:if<'r ~ 
if ~ if;rif if ... 1 gm ~ I ~ ~ 
~~~,~<nmrT~I~ 
'tft cr<:'fi ~ ~ 'fiT ~ <n:.TJ:if. ~ 

Grants 
(General) 

<i'1T ;;wiT ~ ~ ~ ;;r.r ~ ~ 
~~f'fi~'fiT~~ 
~ it ~ ~ ~)lft I ipr1 <it{ ~ 
m<ii'R 'fiT ~ ~ 

'" ~: t;WT <tfT WI" if ~ftf<'PT 
~ Cfifi if);fr "Ilf~ ? 

'f1 tWr'il' m: ~T t;WT ~~, 
''IT<!i'R ;;rr;f I li· aT ~CfT ~ flfi ~ 
"IfI+r ~}'IT<n if, ifR f~ '1ft m~r 
~ ~ 'Zlfo <fro ~ 'fi~ m~:if, ~ ~ 
<meRe if '1r'IT f~ ~, <it{ ~ 
f~om~ ~ ~, <it{ Rc: f~~ 
~ ~ I 'fiTt .. rf;;nrriki't ?ric:tt ~ 
~~, ~ ~T1:R i?:1 ~T '9T~ <ri'f ~ 
1f~ ~ ~., f;;r;; 'fiT 'fiTt ~ if RlIT ~ 
~if: lIT f;;r;; 'fiT ~;f <IT<1'T <r.Tt if ~T. . . . 

• 'f) ~fi:r <'I'T<'f ~ (~ 
'fll"r <ml/n:) t;WT '1ft t;Tf~ m~ if 
m~1 

'f) ~'iI' ffl : ;m ~ 'Ii1t ~ 
;;@~, ifiI'f ~ ifiI'f ~ on: crT t;WT ~ 

mf 'IiBT ~ flfi ~ tiTf' ~ if 
.i?;~~1 

li· ~ ~ fit; 5M'f *"r1 ~ ;mr <tfT 
~ ~ flfi ~ 'fiT ~~ I1;'fi f~
f~ ~ ~ fm ... 1 ifTi;f(f if miT<f, 'f 
~) m<: Wf': SNR.pff 'llTr llf"ilmr 
~ri!iTt~~'fir~~crT~ 
~~flfi~~;r~,,"~if; 3i'F 
~ flfil1T ~ ~ I 
Shri K. N. Pande (Rata): I shall 

take up only Demand Nt'. 44 of the 
Ministry of Food and Agriculture 
ilnd also speak about export of 
sugar. 

Circumstances being what they 
are in the country today, there 
is no other way open to us but to ex-
port our surplus sugar, it we want 
to Maintain our factoric,. If on 
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[Shri K. N. Pande] 
that account, this amount has to be 
provided, I welcome it. But I want 
to ask the Ministry how long this 
policy can go on. We have to think 
over this matter seriously, because 
if we are going to earn foreign ex-
change at such a heavy loss, it would 
be a costly thing for the country. 

As sugar production in the coun-
try is more than our requirements, 
something must be done to dispose 
of the surplus. I have no objection 
to that. An hOn. Member suggested 
that it must be thrown into the pond. 
That is not a proper suggestion 
because the sugar factories have paid 
for the cane they have taken and 
manufacturing cost has also been in-
curred on the production of sugar. 
So it will be an unwise policy to 
throw the sugar produced in surplus 
into the pond. The sugar industry 
has to exist in this country, because 
the economy of our cultivators de-
pends very much on it. In the vil-
lages, it is the sugar industry «-hich 
is helping the cultivators to a great 
extent. 

My suggestion to Government is 
this. We cannot for long depend 
upon exports. On the contrary, we 
have to depend upon our own con-
sumption. One day I heard the 
Minister gave some statistics about 
how much sugar would be consumed 
by people who are consuming sugar 
at the moment if we start consuming 
the entire production inside the 
country. If it is presumed that the 
remaining or surplus sugar is to be 
consumed only by those Who are 
purchasing sugar at the moment, 
then his argument is all right, but I 
say that if the price cf sugar is re-
duced and it is made cheaper, the 
area of the market will be widened. 
and not only those who are consum-
ing sugar now wilI buy more, but 
those also who are not in a position 
now or who cannot now afford to 
buy sugar, may purchase it. I can-
not say whether my proposal is very 
sound. but at the same time I want 
to brmg this to the notice of the 

Ministry. Let the thing be examined 
by an expert committee, by the 
Tariff Commission, let us get their 
opInIOn on the subjec,t. I say this 
because I have also taLl{ed to some 
peOPle who say that if the price of 
sugar IS reduced by Rs. 3 per maund, 
Ule area of consumption in this 
country will be very large. 

As I see from the book. while the 
cost of production of sugar per ton 
In the country is Rs. 800. we are 
selling it at a price of only Rs. 370. 
It is a tremendous loss. Not only 
are we losing Rs. 430 per ton, but 
We are also losing excise duty on it. 
On the other hand, if the area of 
consumption is increased inside the 
country, I think Government may 
get more excise duty on account of 
the sugar being consumed insi~ the 
country. So, it has to be considered 
seriously. 

Shri Puri suggested that the State. 
Governments should look after cane 
aevelopment work in their States. I 
Julow the States can do much, but 
thA area is also limited. The State 
can only provide god type of seeds, 
!tood roads so that the sugarcane 
may go to the factories in time, so 
that there may not be any deteriora-
tlon ill the quality of cane or its 
sucrOSe content, but it mostly de-
pends on the efforts of the cultiva-
tor ... to produce better type of cane. 
The recent policy Of the Food Minis-
trv that the cane price will be link-
ed with the recovery of sugar is said 
tn be a rational policy, rE'ally it 
looks very good, but how it is going 
to work out in practice is a question 
wnich has to be considered. The rt'-
cent Dolkv will hit those cultivators 
who have - been in the habit of pro-
aucing better type of cane. because 
of the mixing together thE'· products 
of I!ood and bad cultivators and the 
prIce being fixed on the average 
quality of their cane no cultivator 
will have an enthusiasm to produce 
better type of cane. Unless incen-
tive is given to individual cultiva-
tors. this new policy cannot help us. 



2617 Demands for SARVANA 27, 1884 (SAKA) Supplementary 
I~rants 

(General) 

2618 

Therefore, my suggestion is that this 
policy also requires serious reconsi-
aeration. The hon. Minister said 
that so far there was an ad hoc pricE' 
and thcre was no incentive to the cul-
tivator but this new policy also is 
going to have the same effect. How 
will an individual cultivator be induc-
ed to produce better cane if all the 
cane, good and bad are going to mix-
ed uP and the price paid on the 
average quality? Unless the case of 
every individual cultivator is decided 
separately, so that he gets better pricp 
for better quality of cane, I do not 
think the cultivator will be in a mood 
to produce better type of cane after 
this announcement. My suggestion is 
that taking in to considera tion the 
short range policy, export is all right., 
but from a long range point of view, 
this matter requires serious consider-
ation. Let us sit together and find out 
some solution. so that the industry 
may be saved, SO that the cultivator 
also may get a better price for his 
cane. 

As it was pointed out, the cost of 
the cane itself is much more. May I 
ask whether justice is being done to 
a cultivator taking into consideration 
his production charge at per maund of 
cane? That is what I want to know. 
Are they going to get the amount 
which they have already spent in pro-
ducing the better type of cane? This is 
a matter which requires serious con-
sideration. I think the Food Ministry 
will take all these things into consi-
deration and dO something which will 
help everybody concerned. 

The Minister Without Portfollb 
(SlIri T. T. Krishnamacharil: Mr. 
Deputy-Speaker, it is somewhat em' 
barrns<ing to mc to have to speak 
about a mattcr with which I am 
associated, maybe fo;.' the timc being, 
maybe for all time, but that itself 
do~s not rrlake the subject of this De-
mand something which is closely 
associated with me. and therefore to 
be judged from the point of view 
whether there should be a Minister 
without portfolio, and whether he is 

the right person to be entrusted with 
this task of co-ordination. 

I would ask hon. Members here to 
forget the fact of my being here, 
which may be an accident, or the fact 
that I have been entrusted with this 
task Of co-ordination. It may be the 
hon. Member from Rajasthan is right 
according to his lights, that the only 
person who can co-ordinate is either 
the Prime Minister or somebody who 
is next to him. I do not claim any 
position in this heirarchy of Ministers 
which entitles me to a voice which 
has to be obeyed, and therefore I shall 
leave the personal aspects of the 
matter alone. I have no doubt that 
my hon. friend who spoke on this 
subject did so with the best Of mo-
tives, and what he has said would be 
conveyed to the proper quarters, and 
action may be taken or not taken ac-
cording to what people in high posi-
tion think about it, but for the time 
being I shall confine myself to the 
justification of a Department of Co-
ordination. 

The department of co-ordination is 
not attached to any Ministry. I may 
be here, I may be gone tomorrow, but 
the Department of Co-ordination will 
continUe to remain. It has been advi-
sedly put in the Cabinet Secretariat. 
The Cabinet Secretariat has now 
three branches-the Cabinet Secre-
tariat proper that deals with Cabinet 
affairs, then there is the statistical 
department dealing with various sta-
tistical organisations, and now we 
have added to it a Special Economic 
Co-ordination Department. to which 
certain functions have been allotted. 

In fact, when my hon. friend asked 
me this morning whether initiation of 
any action for purposes of co-ordinat-
ing -activities of Ministries would be 
confined to the particular subjects that 
have been mentioned in the Presi-
dential roder or I could suo motu ini-
tiate enquiries, I answered I could 
suo motu initiate enquiries in regard 
to any matter. That is the ri~ht of 
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[Shri T. T. Krishn.amacharil 
every Cabinet Minister. Any Minister 
can initiate enquiries, he can call for 
files, he can write to his colleague and 
say such and such a thing has got to 
be looked into, because Cabinet is one 
in theory at any rate. There is poo 
division of responsibility. If some-
body does wrong, everybody is rps-
ponsible. Of course, ultimately thc 
responsibility is taken up by the 
Prime Minister. 

Therefore, advisedly this particular 
department was 'Put in the Cabinet 
Secretariat. The Minj,ster may be 
there, somebody else might do it, the 
Prime Minister might do it, or he 
might delegate it to some other Minis-
ter higher up in the hierarchy than 
myself to do the work, but it is as at 
present situated in the Cabinet Secre-
tariat, ana therefore happens to be a 
matter which comes under the pur-
view of the Prime Minister. 

Oftentimes particular Ministers aH' 
asked to do particular work. Whether 
he will be abl£' to do it or not is a 
different question. My hon. friend 
said he wants a certain amount of 
status. Maybe sometimes even a 
NO.2 may not obeyed. It is not un-
known for people of our type to have 
a discussion in the Cabinet. Even the 
Prime Minister, according to the 
Constitution or conventions of the 
Constitution, is only primus inter 
pares, No.1 among equals. Of course, 
our Prime Minister is all supreme, but 
that is the constitutional position. So. 
there is no harm in the Prime Minis-
ter delegating the work to anybody, 
but I would ask my han. friend to con-
fine himself to the question whether 
there is any need for a co-ordination 
department. 

Some hon friend mentioned-a 
gentleman from Rajasthan again, I 
belif've from Rajasthan ...• 

Shri Kashi Ram Gupta (Alwilr): 
Gulardt. 

Shri T. T. Krishnama"hari: am 
sorry, my education is still incom-
plete. I thought a turban of that 
nature came only from Rajasthan, 
because I have heard that the turban 
is the most significant thing in Rajas-
than. 

Shri S. M. Banerjee: Punjab ah:o. 

Sbri T. T. Krishnamachari: No such 
turban exists in Punjab. Be that as it 
may, he wanted me to be provided 
with work. I am very grateful to him. 
As a matter of fact, a workless Minis-
ter would be soon but of a job. I am 
grateful to him. But that does not in 
any way eithcr add to the nC('e~gity 

of a department of co-ordination or 
take it away. 

At the present moment the De-
partment of Co-ordination is eI-
pected to look into problems of co-
ordination with regard to Transport, 
Coal, Power-well, the function en-
larges. In fact, We had to find out 
what alI these public-sector projects 
are doing, whether they have sup-
plies necessary for them to carry on, 
whether monies have been allocated 
to them and haVe been spent. Thl' 
problem grows. Maybe, many other 
things will have to be looked into. 
But, as I said somewhere outside the 
House, the function of the Depart-
ment of Co-ordination is not to show 
off: it is just to point out the de-
fects. If, say, the Secretary of the 
Co-ordination Department comes t.o 
know-because he is getting a cons-

• tant flow of statistics which are being 
analysed and presented-where are 
all the points which hav(' to be, sort 
of, marked with red ink, he goes to 
the particular Department and says, 
"Well, this has happened; shall we 
hav" a meeting; may I assist you?" 
And, if between them they are able 
to get over the difficulty, it does not 
~o beyond. If it gets beyond that, if 
there is a Minister like myself, he 
mi';!ht telI me. If there is no Minis-
ter, fte will tell the Cabinet Secre-
tary, and he will take it to the Prime 
Minister. So, as t pave said else-
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where, this Department of Co-ordi-
nation is, what is euphemistically 
called, a control room. It does not 
really control: it merely, sort of, 
shows a red ligh t to say that there is 
something wrong somewhere and the 
matter wants attention. 

Maybe, at the present moment it 
has got a Secretary-maybe, more 
men will be needed-but it is certain-
ly not a department that wants a 
hierarchy of officials. It wants some-
body who could take the responsibi-
lity to go and speak to his colleague 
and, if it is not possible to the 
anything thereby, to report it to the 
Cabinet Secretary or to a Minister 
and then the matter could be taken 
up with his colleague. ' 

My han. friend wants to know what 
it has done, I advisedly gave the 
answer this morning that if the De-
partment starts claiming, "I have done 
this, I have done that", nobody would 
co-operate with it. Because, each 
Ministry is responsible for its job. If 
somebody else takes credit for it, 
naturally the man cannot function. 

So, he has got to be an honest 
broker, He has got to go and tel! the 
Department, "There is something 
wrong, may I do this for you" or 
bring these people together, because 
he is constantly studying the prob-
lem. And. being in charge of execu-
tion, not advice, he has a responsibil-
ity to point out those problems. Once 
you point it out, a Minister must 
either reform the procedure Or take 
the responsibility for the consequen-
ces. 

Therefore, not only now-assuming 
that I am no longer there, I go out 
tomorrow-even then the Depart-
ment will not be able to say, "we 
have cf'one this, We have done that" or 
something else. In fact almost in 
the first week I told th~ Secretariat, 
"You can never claim to have done 
anything; please keep a record of 
what yOU haVe done, so that at any 
rate you can justify your existence". 
They can never claim anything. 

There is no Press Attache to this 
Department. I may tell the House-
I am not betraying a conlidence-
when the Chief of the Press Informa-
tion Bureau came and asked me, 
"Would you want a Press Attache?", 
I said, "I don't want a Press Attache; 
there is no publicity needed for this 
Department. It has to work anony-
mously. Te moment it becomes pub-
lic it ceases to be effective. That is 
where it is handicapped in not being 
able to justify itself, 

But about the necessity itself, I 
can tell the House that there is quite 
a lot to be done. In fact, the Govern-
ment is now more conscious today 
than it ever was of the need for co-
ordination. Therefore it is not that 
the thing has been devised to give me 
a job; but a consciousness has come 
into the Government itself. With this 
huge Plan, a plan involving Rs. lO,OOO 
crores, with targets which have been 
envisaged-with gaps undoubtedly-
in regard to the achievements, in the 
process of the application of the me-
thods to reach that plan, many 
changes take place. The planner is 
not able to see the changes. 

would like to put it briefly that 
this Department has two functions: 
one, to find out what are the func-
tional frictions that arise in govern-
m('nt because of its increased activity 
as a rpsult of the Plan and, secondly, 
also to notice the structural defects, 
The functional defects the Department 
by itself may be able to cure. But the 
structural defects it wont be able to 
cure, It has to tell the proper au-
thorities that the srtucture is wrong. 

So, functionally I think the De-
partment could be effective. As I 
said before, it cannot sell its wares, It 
cannot advertise itself. There can be 
no advertisement expenditure for this 
particular department. The han. 
Member wants details. It is very diffi-
cult to give details. I have myself 
gone to several colleagues of minco 
Han. Members have asked whether a 
particular note sent by me has been 
discussed, and what are the results. 
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[Shri T. T. Krishnamacharil 
My notes cannot be discussed in pub-
lic. Because, it is intended to tell my 
colleagues in charge of the concerned 
department that these matters need 
attention. Of course, when they dis-
cuss the matter, I am with them. But 
I have .... 

Shri Harish Chandra Mathur: Have 
you not spoken about them from the 
public platform? 

Shri T. T. Krishnamachari: No. Sir, 
1 have not spoken at all about them. I 
have only mentioned this thing, which 
I am mentioning now, that the De-
partment is something like a control 
room .. 

Shri Barish Chandra Mathur: Ex-
actly. 

Shri T. T. Krishnamachari: in a 
factory where, as soon as something 
goes wrong, the red light comes. That 
is the function of this Department. 
But I have never claimed anywhere 
that such and such thing was wrong, 
I have set it right. I might have told 
my colleagues. and my colleagues 
might haVe taken the han. :..Iemb~r 
into their confidence. It may be that 
it has come from some of my colleagu-
es, not from me. Sir, lowe my 
thanks to my han. friend to have 
been provided with an opportunity 
oi speaking, which I have not done 
since the 18th of February, 1958. 

Shri Tyagi: Our difficulty is that 
we cannot put any questions. There 
are a few Members Who are Minister-
teasers. We want to be specifically 
told as to what are the subjects on 
which we can put any questions to 
you. 

Shri Barish Chandra Mathur: One 
thing. Do I understand from what 
the hon. Minister says that this Parlia-
ment need not expect any report, as 
it expects from every Ministry, and 
is not enitled to judge whether the 
money that it is sanctioning is pro-
perly utilised or not? 

Shri T. T. Krishnamachari: Hon. 
Members are not asking anything 
about the Cabinet Secretariat. Do 
thcy? It is part of .the Cabinet Sec-
retariat. 

Sllri I1arish Chandra Mathur: They 
do submit a report. 

Shri T. T. Rrishnama"hari: The 
position is this. It is inevitable that 
the action of this Department-
ment cannot now be disclosed. If 
that is done, as 1 said, its utility will 
go. How could a person who is to act 
as a liaison come and say, "1 have 
acted as a liaison"? If tomorrow I say 
I am responsible fD'!', say, the Delhi 
power shedding to stoP. immediately 
a number of people will raise their 
eye-brows. I am not. But it hap-
pens that I am able to do something; 
I will pI'obably ring up somebody and 
say, "Please do this". 

Shri Narendra Singh Mahida: Did 
you show the red light to your Cabinet 
when the power crisis came in Delhi? 

Shri T. T. KrLodmam:u·.hari: The 
Delhi Administration does not form 
part of my responsibility. But I am 
not able to tell you even if I did it. I 
did not do it. 

Shri S. M. Banerjee: Will you show 
them the green light. 

Shri T. T. Krishnamachari: So far 
as I am concerned, the green lights 
have to be shown by other people; I 
can only show the red light, I cannot 
show a green light. The green light 
has to be shown by the operative 
Ministry. All that I can tell them, 
rather this Department can tell them, 
is that there is something wrong. It 
may be that since you have found 
what is wrong, you might tell .them 
h'ow it can be set right. But the 
actual act of setting right, the posi-
tiVe act, has got to be done by the 
Ministry; in which case, if they do not 
do it, the responsibil i ty goes to them. 
Maybe, as a member of the Govern-
ment, as one amongst a Cabinet of 
eighteen, I might have something to 
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say. I might even get something d·one. 
But that is not the function of the 
Department of Co-ordination. 

Shri Jashvant Mehta (Bhavnagar): 
It was repoTted that some Ministries 
are not co-operating with this Co-
ordination Ministry. Is toot correct? 

Shri T. T. Krishnamacitari: I can 
tell you that there has been no ins-
tancc of any of my colleagues not 
wanting to co-operate with me. In fact 
my colleagues are so anxious to co-ope-
rate with me; the only trouble the phy_ 
sica� factor, the time factor. With no 
Department, neither t)fficials nor 
Ministers, I have found any difficulty 
so far. And therefore maybe I can 
provide it as' an answer'to Shri' HaTish 
Chandra Mathur, "Here I am, the 
most popular Minister amongst Minis-
ters; I am getting something done; 
why do you want somebody else?" 

I do not think that is any difficulty. 
My colieagues are ali good pe·ople. But 
even good people sometimes say, if 
somebody is going to take away their 
responsibility for achieving a thing, 
that they would not coopeTate. We 
have come back again to it. And work 
done by this department has neces-
sarily to be anonymous. But the 
thing is necessary. Maybe, I am not 
disclosing a secret. There are a num-
ber of public sector organisations. This 
department may give some sort of 
information. Many people come and 
s('e mI'. Ambassad'OTs come and see 
me. They have got their grievances; 
they tell me. But, I cannot ring up 
a particular project and see what has 
happened to it. You get the informa-
tion and pass it on to the Minister. 
I am able to do it because I am a 
Minister. Probably, it will have to 
camp through the Cabinet Secretary. 
Protoco] has to be observed. But it is 
a question of quick action. Protocol 
uwally delays action. More quick 
action has to be done if you want to 
have things moving. There are hund-
reds and thousands 'of things that have 

got to be done. Therefore, would 
like to say that a department of co-
ordination with a Plan of this dimen-
sion has to exist. 

An han. Member mentioned about 
the Planning Commission. If the 
Planning Commission starts co-ordi-
nation, it cannot plan. It cannot 
watch the performance; it cannot eva-
luate the achievements. The function 
of the Planning Commission is defi-
nite; it cannot take up any executive 
responsibility. It may be that I am 
a Member of the Planning Commissior.. 
The Prime Minister 1s the Chairman 
of the Planning Commission. The 
Finance Minister is a Member. 
The Deputy Chairman is there. But, 
he has got a dual function. He also 
looks after the working of it. Even 
so, the Planning (A}mmission cannot 
take the executive responsibility so 
far as Government is concerned. That 
is why we aTe all there for a purpose. 
Even the Statistical department is of 
use to the Planning Commission. I 
am also of some little use to the 
Planning Commission, I believe, 
because I am there. It is not the 
functiOn of the Planning Commission to 
do planning coordination. It does not 
coordinate functi'ons; that is the re~

ponsibility of the Executive. 

Hon. Members of this House can-
not ask the planning Commission why 
they did something wrong because they 
are not subject to this House. They 
are a different machinery altogether. 
The Ministry is subject to the House. 
TheTefore, the Prime M;nister 'or any-
bodv else deputed by him for the time 
bei~g to look after this work of co-
ordination cannot answer yOU if any-
thing goes wrong. I can answer; I 
am entitled to answer for anybody. I 
cannot say the resp'onsibility is mine; 
the responsibility is shared by all of 
us. 

Therefore, I think. this ;s the con-
clusion that the Prime Minister and 
his colleagues have come to that this 
department should be pstablished; and, 
I will assure you, it is not fOT the 
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purpose 'of providing a berth for Shri 
Krishnamachari. Shri Krishnamachari 
being there is just incidental; it is not 
a necessary factor because the de-
partment will continue to exist. And, 
I hOPe it will continue to exist use-
fully in times to come. 

I have nothing more to say. 

Tbe Deputy ~ in the Ministry 
01. Food aDd Ap-iclllture (Sbri A. M. 
Thomas): Mr. DePlI.ty-Speaker, Sir, 
on this questi"an of the Supplementary 
Demands the question of the desira-
bility or otherwise of subsidy for ell:-
ports of sugar has figured prominently. 
On merely reading of figures, these 
exports may appear to be undesir-
able because to earn a foreign ex-
change of Rs. 12' 75 crores you are in-
c\JlTing a lOSS t'o the extent of Rs. 13' 5 
crores. So, to a layman, to a person 
who does not go dl!eply into the sub-
ject, it may appear to be rather un-
desirable. But, I trust that if we un-
derstand all the circumstances of the 
caSe and the necessity for exports, 
much of the misunderstanding will 
disappear. 

My task has been considera,?ly 
lightened by the valuable contributIOn 
made by my c'olleague, Shri D. D. 
Puri, who has got an intimate know-
ledge of Ute subject and also by the 
contribution made by Shri Mathur and 
also by Shri Mahida. 

There was as you will remember, 
SiT, two yea~s back, the question of 
shortage of sugar figuring prominently 
on the floor of this House. It was 
not far off when at the 1959-60 sugar 
year beginn'ng we had not" even 
stocks to the extent of one month's 
consumption. We started the year 
1958-59 with a carry-over of l' 73 lakh 
tons. That was not sufficient even fO'r 
a m·onth. With l' 73 lakh tons dis-
tributed in very m8nv factories and in 
certain areas there was nn sugar at 
all. it w.. at that timE' that the 
GovErnment of India thought that it 

would be desirable to give somein-
centives for large production. 

We gave some incentives for early 
crushing; We gave some incentives in 
the form of higher price for sugarcane 
from Rs. 1-7-0 to Rs. 1-10-0. Then, 
We alro gave some rebate of 50 per 
cent on the excess production over 
the previous yeaT. By these,. incenti-
ves we were able to increase pro-
duction. 

Hon. Members would appreciate 
that when we gave incentives we 
planned for larger production. When 
something like 4 million growers are 
involved, when very many factories.are 
involved. When very many uncet"-
tain fact'ors, such as seasonal and 
otherwise, are involved, we cannot 
involved, We cannot plan wi~h ma~he
matical precision that these Incentives-
sh'ould produce only so much, that i5 
to say, just for the consumption of 
this country, and just to have a carry-
over. Even if We plan on these hnes 
we will n'ot be able to achieve the 
desired result. So. after these incen-~ 
tives, what happened? 

Towards the cnd of 1960-61, w,. 
had a carry-over of 11' 83 lakh tons 
whCTeas we started w'th a carry-ov~r 
of l' 73 lakh tons in 1958-59. What IS 
to be done with this? And, the pro-
duction of 1961-62 also has got to .be 
taken into considerati"on. So, havmg 
regard to the situation,- with regard to 
the stock position alone, we had to 
adopt ways and means to liquidate 
these stocks. By internal consump-
tion alone these stocks could not be 
liquidated. We cann'ot afford to dump' 
the excess stocks into the deep sea. 
We had necessarily to export: and 
our policy was also to export If ~e 
could affocd to export. I would lIke 
to poil'lt out that this was the com-
pellin~ reason which we had to take 
account of. 

Then thE're is the question of need 
to ear~ foreign exchange. We d() 
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1957 Know the difficuit situation in which 
we find ourselves to find foreign ex-
change even for projects which have 
been included in the core of the Plan. 
If we are in a position to put up and 
complete these projects the country 
would be benefited m~ch more than 
the amount that is spent fOT foreign 
exchange-the amount that we can 
afford to spend for foreign exchange. 
So, the question of earning foreign 
exchange was a mutter whiCh als'o 
weighed with US in the matter of pro-
moting these exports. 

One fact which has to be borne in 
mind in this. Is it rigll( to spend 
Rs. 3'5 crores to carn 12'75 crarC's of 
foreign exchange? But, where do these 
Rs. 13' 5 crores come from? It is not 
like some other industry exp'orting by 
spending from general revenues, or by 
putting up prices for internal con-
sumption. The indu~try itself has 
found means for promoVng these eX-
ports. My hon. friend, Shri Puri has 
referred to the fact that the total 
exciSe duty that has been earned from 
sugar is to the extent of Rs. 71 OT 
Rs: 72 cr'ores. That is inclusive of 
the additional excise duty which has 
been levied in lieu of the sales tax 
wh'ch is payable to the State Govern-
mcnt. 

I do nat want to take account of 
the additional levy. Even, without 
that, what is the basic excise duty? 
The rate of basic excise duty is Rs. 8' 25 
per md. of sugar. In other words, 
Rs. 225 per ton. This comes to the 
Central Government; and there is als'O 
the 'additional excise duty which I 
have already mentioned. This brings 
to us, if the current year's consump-
tion is taken into consideration, which 
is estimated to be roundabout 24' 5 
lakh tons, Rs. 54 crore~. It is from 
these Rs. 54 crores that these Rs. 13i 
crores com.e. In this context, I would 
like to refer to the speech made by 
senior colleague, Shri T. T. Krishnama-
chari the then Finance Minister who 
raised the excise duty on &u~ar from 
Rs. 4-12-0 per maund to almost double 
1515 (Ai) L.S.D.-7. 

Grants (General) 
that amount by the 15th May, 
Budget proposals. He says: 

"I now come to Union excise 
duties and I may say at once that 
I have fairly substantial proposals 
under this head. In doing so I 
have in m:nd the d'ouble objective 
of restraining consumption and of 
giving a fillip to exports." 

Later on he says that "the inc-rease of 
duty on sugar has the same objective 
as the increase we made last year in 
the excise duty on cloth, namely, to 
restrain domestic consumption in the 
interest of larger exports." So that, 
the fact is that we have to incur ~o 
much loss and the industry itself is 
mel'ting that loss in the form of excise 
duty. 

My hon. friend Shri Banerjee asked: 
why do yOU export sugar? He ignores 
for the t;me being the large surplus. 
Even after these exports, the mills are 
finding it difficult to pay sugarcane 
growers. Some Members compl~in 
about a-rrears in payment of cane pnce. 
I was able to go through the figures 
and I find that only about ten per 
cent of price remains in arrears. Still 
it is a substantial amount. How can 
the grower be paid unless sugar is 
disposed off? There is algo the ques-
tion of protection to the industry. One 
hon. Member says that U.P. sugar 
industry is in peril. How can it be 
protected unless we pr'omote exports 
also. 

Shri S. M. Banerjee: I do not oppose 
exports' but do not increase the prices 
so that'inteTnal consumption could be 
more. 

8hri A. M. Thomas: My friends 
forget for the time being the necessity 
of maintaining the industry, the lab'?ur 
force and also the necessity of paymg 
a reasonable price to the growers. 

Last year when this question aTose, 
several Members .spoke about ~e 
crisis of surplus. 'rhere was no crisis 
as such. This was one of the ways the 
Government of India thought the sur-
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pluses c'ould be tackled and at the 
same time we can earn for us the 
much needed foreign exchange. 

Shri M. N. Swamy: Ar,; they making 
proper use of molasses? \ 

Shri A. M. Thomas: l\lolass~s are 
utilised for manufacture of power al-
cohol and it is a separate matter. 

Mr. Deputy-Speaker: Two of your 
colleagues also want to intcrvene. 

Shri A. M. Thomas: I am concluding, 
Sil', I am saying that the necessity 
underling the exports cannot be de-
nied. The Memorandum says that 1t 
is expected to export 3.5 lakh tons; 
we have been able to scI! about 3.37 
lakh tons. F'"urther sales are in pro-
gress and we hope it would be possi-
ble for us to sell 3: 5 lakh tons, as has 
been envisaged here, belDTe the next 
wgar year starts. 

As the han. Members themselves 
haVe p'ointed out, the remedy for the 
situation is the increase in the yield 
per acre. Without understanding the 
breakup of the cost of sugar, it is said 
that the industry is being favoured. 
The can price constitutes 44.1 per cent 
of the entire cost; taxe, constitute 33 
per cent; manufacturing cost, etc. 
come to only 23 per cent. I do not 
want to go into more details as there 
is no time. But I may say that the 
industry is also contributing a small 
amount however small it may be, in 
regard to expDTts. Thus by theSe eX-
ports the industry is not gaining any-
thing by way of profit. So, I feel 
that this is an item which the House 
has to approve unanimously. 

Shri Inder J. Malhotra: May I ask 
one question? 

Mr, Deputy-Speaker: He may take 
some other opportunity. 

The Minister of State in the Minis-
try of Defence (.Shrl Raghoramaiah): 
Mr. Deputy-Speaker, I am grateful for 

the measure of support wh'ch the 
House has thought fit to give to th~ 

Supplementary Demands, more part i-
:ularly to the demands fOT \he open-
ing 'of the undergraduate wing of the 
Armed Forces Medical College in 
Poona. It is a measure which we haVe 
taken in order to make up the shor-
tage of officers, in the Medical Corps. 
In 1960 we introduced the scheme of 
giving stipends to the last year M.B. 
B.S. students. Only a few could avail 
themselves of this oppOTtunity. We 
haVe alsO liberalised the scales of pay 
'of the various officers of the Corps 
and some further measures have been 
considered necessary and this is one 
of them. This is in consonance alsO 
with the advice given by the Estimates 
Committee that apart from any spe-
cialised courses we should fit in our 
schemes with the general technical 
training schemes of the country. In 
this manner we not only ensure the 
entry of a certain number of officers 
into the Arml'd Forces Medical Corps 
but also enlarge the scope for medi-
cal education in the cauntTY. We have 
scope for 120 Jtudents now. The ques-
tion 's whether all of them wilJ be 
taken into the Army. As contempla-
ted at pr:esent half of the number 
wilJ be given stipends and they will 
be under an obligation, if otherwise 
found suitable, at thE' end af the M.B. 
B.S. course, to j{)in the Corps. If we 
want more and if they are suitable 
the matter will be examined from tinle 
to time. Some doubt has arisen in 
Shri Mathur's mind about why it is 
called an under graduate wing. It is 
so in order to show the juxbiposi-
tion. We have a post-graduate courSe 
now which caters to M.D., etc. This is 
really an MB.B.S. course. 

Shri Harish Chandra Mathur: Then 
it becomes a graduate c'ourse, not an 
under-graduate course. 

Shri Raghuramaiah: Till they get 
M.B.B.S. degree they are under gra-
duates, It is the same difference bet-
ween A.M. and P.M. Till 12 O'clock it 
is A.M.; a second past 12, it becomes 
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P.M. Anyhow, it is the M.B.B.S. Any such matter which goe~ tn the 
course and its degree is recognised by court, takes years and yeal s, and 
the Poona University. This is one of when a decree is given by the court 
the many schemes under which the even on a specific point that three 
Defence Ministry are trying to utilise years should be given, I do not think 
the resources they have to the best the hon. Member can expeCt us to go 
possible extent. We have clinical beyond that, and pay the clerk the 
opportunities for nearly 1,500 beds in entire amount. So, it is not a question 
P90na and othe-r neighbouring places. of morality or propriety which is 
If a new college is to be started, apart involved here. It is a question of the 
from clinical facilities, it will cost per- observance of the legal formality. The 
haps double this amount or more. As court had decreed it and we have 
it is, we are using every bit of the paid that amount. 
facilities whiCh are now available 
there, and every bit of the buildings 
that are available there, making only 
at the moment such additions as aTe 
necessary for boarding all the boys 
and I should say, girls also, because 
am'~ng those whom we havp selected 
there are a good number of girls as 
well. 

15 hrs. 

Shri Narendra Singh Mahida: Will 
those degrees be Tecognised? 

Shri Raghuramaiah: They are re-
cognised by the Poona University. I 
do not think there is any other point 
left, and as Shri D. C. Sharma has 
given the green signal, I resume my 
seat. 

'I'.iC nl'rlUty Ministt'r in thc !VIinis-
try Of Finance (Shri B. It. Uha.l:'aO: 
The tim!:' is up and I think I need 
refer only to one point that was rais-
ed by Shri Harish Chandra Mathur. 
and that is about th" propriety or the 
morality of not paying thl' entire 
amounts due to the clerk who was 
dismissl'd; and later On the ('ourt re-
instated him. For the benefit of the 
hon. Member I must t"ll him that 
even when the clerk sued the Gov-
ernment for his reinstatemmt, he did 
not cleam his pay and allowances be-
cause he knew that there was the law 
of Jimitatic." and under tl1(' law of 
limitation only three years can be 
given. The court has given the dec-
ree for three years. Now, I do not 
think anything more could be done. 
The Law Minisljry ;11so advised us 
that only three year scould be given. 

Mr. Deputy-Speaker: The question 

"That the respective Supple-
mentary sums not exceeding the 
amounts shown in the third 
column of the order paper be 
granted to the President to defray 
the charges whiCh will come in 
course of payment during the 
year ending the 31st <fay of 
March. 1963. in respect of the 
following denlJnds entered in the 
second column thereof-

Demands Nos. 9, 10, 11, 44, 49, 114 
and 133. 

The motion was adopted. 

15.03 hI'S. 

MOTIONS RE. REPORTS OF NA-
TIONAL INDUSTRIAL DEVELOP-

~.fENT CORPORATION 

Mr. Deputy-Speaker: Shri Skce 
Narayan Das-ab;ent. Shri Ram Rutan 
Gupta. Please move both the motions. 

Shri D. C. Sharma (Gurdaspur): 
will move the second motion. It is in 
the joint names. 

Mr. Deputy-Speaker: The first mo-
tion is in the name Of Shri Ram Ratan 
Gupta and another hon. Member. He 
will move both the motions. 

Shri Ram Ratan Gupta (Gonda): 
beg to move: 

"That this HOuse takes note of 
the Annual Report of the Na-


